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[Shri Anadi Charan Das)

urge that bridges should be constructed on
these two tributaries near Rajghat of Jajpur
sub-division as early as possible. The
Central Government should impress upon
the State Government of Orissa the need for
constracting these bridges during the finan-
cial year of 1988-89. As State Government
is not in a position to provide finances for
these bridges, I would request Union
Government to provide funds for the
same,

(i) Demand for reducing the prices
of Refampicin formulations

SHRI MANVENDRA SINGH
(Mathura) : On  account of difference
between the price of Refampicin allowed in
the formulations and the actual import price,
Refampicin formulators are to pay into the
Drug Price Equalisation Aczcount. Govern-
meént is aot paying attention to the issue and
the files of leading formulators who had to
pay over Rs. 6 crores have not been clearcd
despite assurances that action would be
taken in accordance with the law. Leading
formulators have also been overcharging and
selling Refampicin formulations at the price
not approved by Government. Government
is requested to look into the whole matter
urgently.

(lil) Need to provide financial assistance
to Orissa for the common service
and facility Centre for glass and
Ceramic Industrinl Complex at
Jharsuguda (Orissa).

SHRI SRIBALLAYV PANIGRAHI
(Deogarh) : Government of Orissa bave
moved the Ministry of Industrial Develop-
ment, Government of India t0 make a
rrovision for financral assistance by the EEC
for the common service and facility centre
for successful implementation of a glass and
ceramic industrial complex at Jbarsuguds in
Sambalpur district Identification of products
aod preparatioa of project profiles for glass
and ceramic complex has been completed
in coosultation with Central Glass and
Cerumic Reseirch Institute, Government of
India. For successf! implementation of
the project, a common service and facility
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ceatre to provide technological assistance and
common facility is considered essential.
A synopsis of the Complex indicating the
financial requirement for the common service
and facility centre has been sent to Govern-

ment of India by the Orissa State
Goverment,

The Ministry of Industrial Developmert,
Government of Ind'a should take necessary
steps forthwith for making available finan-
cial assistance for the common  Service
centre

{Translation)

(iv) Need to hlep handloom weavers of
Basti and Gorakhpur districts of
U.P. by giving them grants, making
promt payments and fixing remune-
rative price for their products,

[Translailon)

DR, CHANDRA SHEKHAR
TRIPATHI (Khalilabad) : Mr. Deputy
Speaker, Sir, under Rule 377, 1 would like
to submit that the Government has taken
several steps for improving the lot of weavers
under New Textile Policy, but due to lack
of commitment on the part of officials ana
drawbacks in implementation of the policy,
lakhs of weavers are on the brink of star-
vation. Weavers Of Gorakhpur and Basti
districts in U, P. have told that payments
were delayed for 5 to 6 months as a result
of which they were neither able to buy
cotton yarn nor could they feed their
children. Their business had suffered as the
price of finished cloth has remained of static
for the last one year though the price of
spun varn had goneup from Rs. 100/- last
year to Rs. 150 this year. Grant given by
Governnment of India does not reach them
in ime. In view of the pinable condition of
crores of weavers, | request the Govern-
ment of India to arrange grants for them
without delay and issue instructions for
promt payment against finished cloth and
fix the prices of finisbed cloth in proportion
to the rise in price of spun yarn,



